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A . r .  Srivastava  Applias nt

versus

Vnion of  In d ia  i> others Responderrts ,

• Hon. y.r. J u s t ic e  U .C .  Sr iva sta v a ,  V .C .
Hon . Mr. A . E .  Gorthi. A . K , _______________

(Mon. :ir. J u s t ic e  U .C .  S r ivastav a , V . C . )

The applicant  vas vorking  as As5istant

S t a t io n  f a s t e r  at A ishbagh  Railway Statio n  Therea fter ,

on 3 1 . 5 . 8 6  Kanpur-Lucknow Express Train  met vlth  an b  

a cc ident  and 7 persons d i e d .  T h e  applicant and sore

other vere  suspended and the d epartTer .tal e n q u ir y

s t a r t e d .  The encuiry o f f i c e r  vas appointed vho

oompleted the enquiry and recorded h is  f i n d i n g s .  On 

t h e  b a s i s  of  t h e  f in d in g s  of the Enquiry O f f ic e r ,  

the d is c ip l in a r y  authority  rerr.oved the applicant ' 

from s e r v ic e .  T h e  applicant  f i le d  app-eal which

was a lso  d is m is s e d .  The  applicant has challenged 

t h i s  order  on var iety  of g r o u 'c s  in clud ing  that

the enquiry proceedings  has n any f la w s .  One o f  th e

grounds is  that the report o f  ■ft̂e enquiry  o f f ic e r

was not given  to him and that  is  why he could not

make any e f fe c t iv e  rep resentatio n . Thus, the

respondents have v io la t e d  t h e  p r in c ip le s  of natural 

J u s t i c e .  The  applica^t became handicapped  in the 

absence  of  copy of encuiry report .

In  th e  case of Union of In d ia  v s .  Mohd.

R§mgan Kh^ ( A I R  , 1 9 91 ,  Supreme Court, 471) vherein

it  has been held  that  v;her.e«&r the enquiry takes p la ce

and the enquiry  ofr 'icer records f in d ing  aaainst the
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